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7. 	'RDER DATED 05-09-2000. 

In this nriginal Applicati'-n, the applicant has p rayed 

for quashing the selecti -n press for the post of E.D.MC., 

Jatla Branch post office.Secr-nd prayer is for a directin to 

the Respdents to impleint the orders at Annexures-3 and 4. 

ReSPder1ts have filed crunter rçposing the prayer of the 

Applicant. 

For the purpose of csidering this original Applicati.-i-1, 

it is not necessary to go into too many facts of this case. 

the averm -1ts made oy the parties in their pleadings will be 

referred to while csidering the submissi-ns made by the 

learned crunsel for b -"th sides. 

We have heard Mr.A. Deo, learned c-unsel for the 

Applicant and Mr.B.K.Nayak,learfled Additi-flal Standing C'-unsel 

(central) appearing for the ReSpfldeflts  and have also perused 

the reC°tdS. 

e ad mi t ted p osi ti 'n a e t en the pa r U e s is th a t the 

regular incumoent for the Post of EDsrM,Jatla-sirgida Branch 

post office was placed under put off duty and ths applicant 

was appointed against that post of EDBPM in order at Annexure-1, 

and on the reinstatement of the regular incumot, he had to make 

'i t• wa for the regular incurnoent.In this process,the appiteant worked 

in thatpost of ED3v1 , little over -lIe year. Applicant was 

again appointed --n adhoc aasis to work as EDNC,Jatla 3o as 

stop gap arrangement but he c-uld not join inthat post 

as the villagers rjected to his joining. Learned cr-unsel for 

the appl'dcant has pointed i-ut that in Annexure-3 of the OA, 

the Tsst.supdt. of post offices,Bargarh Sub Division had 

call &. the EDBPM to explain for inducting '-ne Gitanjali Nayak 



as 	viC with'it any order frnm the higher authorities and in 

this letter, the Asst.Supdt. of Post offices has also directed  

the ED3PM to immediately terminate the services o f Gitanjali 

Nayak and to take the applicant as EDMC. It is submitted by 

Mr.Deo,leam& c.-unsel fr the applicant that not.ithstanding 

this "rder, the M3PM did nr't alirm the applicant to j oth and 

thus, he has been deprived of the benefit of working against 

that p'-'st. 

Itie admitted 	siti-n is that in the meantime the 

regular selection pr-cess has oei initiated aria in the 

selecti-'n pr'-cess, the applicant is also r-ne °f the canäidates 

for c-nsjderatj'-n. In view n-IF this, we direct the Departmental 

AUth°rities to crmplete the selection pr'cess wit..in a perid 

of 60(sixty) days frr-rn the date of receipt of a copy of this 

order.In that prr-cess of  selecti°n the case of applicant sh'-uld 

be cnsidered strictly in accordance with rules alr-ncjwith otl.er 

candidates and the pers'n wh' is f'-und mmeritorirtis amg 

the candidates, shld be appointed. For the intervening perird, 

till the appointment of regular EIMC,Jatla 3o , the Departmental 

Resp'd&Its are directed to allrw the applicant to jr,-in in that 

post of EDMC -n a st'-ç gap arrangement as ordered by them 'ii a 

clear understanding that '-n corrcleti-n of regular selectir-n the 

ap4icant Wilt make way frr the selected persrn if he is a 

person other than him.It is suomitted oy Mr.Deo that this 

stcç gap arrangemit is purely adhcCand the aplicant cild 

not try to stick rn that post,if he is not selected in the 

r egu 1 a r s el ec U -n. 

in the result, therefore, the original AppliC:tii1 is 

a1Led with the servaUt-ns and directins made aoove.No Costs. 

V 4j, e*s- (C67-h Aai ir m 

Merfloer(Jud1CLa1) 


